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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ)
SITTING AT CHENNAI
(Under Section 18(1) r/w S. 16(i) of National Green Tribunal Act,
2010)

Appeal No. 48 of 2024 (SZ)

BETWEEN :

George Rajan,

S/o.M.N.Muthiah,

Annai Illam, Monvilagam,

Reethapuram Post,

Kanyvakumari District-629 159

Mob : 98844220695

E.mail — taaurs@pemail.com : Petitioner

-\s-

1) The Ministry of Environment,
Forest and Climate Change,
Rep. by its Secretary,
Indira Paryavaran Bhavan,
Jorbagh Road, New Delhi-110 003
E.mail : mefco@@gov.in
Ph. No: +91-11-2301196

2) State Environment Impact Assessment
Authority (SEIAA) Tamilnadu,
Rep. by its Member Secretary,
3rd Floor, Panagal Maaligai,
No.1, Jeenis Road, Saidapet,
Chennai-600 019.
Phone : 044-24359973
E.mail ; tndoe@tn.nic.in

3) Department of Geology and Mining
Assistant Director,
Director Collectorate Olfice,
Kanniyakumari District,
Phone — 04652279090
E.mail : ddminesnglitemail.com : Respondents
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COUNTER AFFIDAVIT OF THE THIRD RESPONDENT

[, G.T.Annadurai, S/o.Tholan, aged about 51 years, serving
as Deputy Director, Department of Geology and Mining,
Kanniyakumari District at Nagercoil, do hereby solemnly alfirm
and sincerely state, that 1 am the third respondent to this case
and I am competent to submit this counter affidavit before the
Hon'ble National Green Tribunal (South Zone), Chennai. I am
also conversant with the facts of the present case and well
acquainted with the status of the case with reference to the
records available in my office. The statement of facts regarding
the case in Appeal No. 48/2024 (SZ) filed by the petitioner are
submitted.

2) I respectfully submit that, the appellant M.George
Rajan, S/o.M.N.Muthiah, Monvilagam, Reethapuram (Po) of
Kanniyakumari District applied on 11.09.2020, for the grant of a
roughstone quarry lease, over an extent of 1.91.0 hectares in
patta SF No. 721/2 and 721/3A and TQS/Séng Mecode Village,
Thiruvattar Taluk in Kanniyakumari District under the
provisions of Rule 19(1), 20 and 22 of The . Tamilnadu Minor
Mineral Concession Rules 1959. Since the area applied is
categorized as a hill village in G.O (MS) No. 49 /Housing and
Urban Development (UD -2) Department dated 24.03.2003, after
verifying area, through the offices like agricultural engineering,
department of forests and climate change, and geo-technical
aspects by department of Geology and Mining, the Member
Secretary. Hill Area Conservation Authority, Chennai cleared
the proposal on the area applied by the appellant in their 79t
HACA meeting held on 22.09.2022 and intimated through letter
in RC No. 16381/2022/HACA dated 06.10.2022.
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3) I further submit that, then the area applied by the
appellant was verified on land availability angle by the Sub-
Collector, Padmanabapuram and on technical aspects by the
then Assistant Director, Department of Geology & Mining,
Kanniyakumari District and thereby a mining plan was
approved. The appellant approached the State Level

Environment Impact Assessment Authority for clearance on

environmental angle.

4) ] also submit that as regards the paragraphs 2 to 5
of the affidavit the SEAC placed the said proposal of the
appellant in their 3637 meeting, held on 14.03.2023 and raised
some, clarifications. The project proponent with the help of the
district level officers and furnished appropriate reply to SEAC.
The SEAC placed the rectified proposal of the appellant in their
455t meeting held on 27.03.2024, and recommended to SEIAA
for rejection considering the sensitivity of the area. Accordingly
the SEIAA vide File No. 10681 dated 10.05.2024 rejected and
closed the records pertaining to the proposals of the appellant,

accepting the recommendations of SEAC.

5) I sincerely submit that, the quarry lease applied area
of the appellant was cleared by the Hill Area Conservation
Authority through their 79% meeting held on 22.09.2022 and
confirmed in through letter No. RC 1681/2022/HACA dated
06.10.2022.

The S.0 No0.3236 (E) dated 22.09.2020 of the Ministry of

Environment, Forest and Climate Change clearly stipulates, that
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the eco-sensitive Zone for Kanniyakumari Wild Life Sanctury is O
to 3 Km (Zero to Three kms.) The quarry lease applied area of
the appellant in patta S.F.No.721/2 and721/3A, 725/3B of
Mecode Village, Thiruvattar Taluk, in Kanniyakumari District is
situated at a distance of 5.9 kms. The District Forest Officer &
Wild Life Warden, Kanniyakumari Division reported that the
proposed site of the appellant is located 5 Km away from the
nearest reserved forest namely Veerapuli reserved forest. The

said area contains no trees or vegetational growth.

6) [ submit that, the quarry lease applied area of the
appellant is a slightly elevated rock exposure having a vertical
height of 15 metres from the surface level. In the same area two
quarry leases. The surrounding areas containing rubber
plantations, whereas, the subject area in patta SF No. 721/2
721/3A and 725/3B Wé)re devoid of any tree growth or
vegetational cover. As per the report of the Chief Engineer,
Agricultural Engineering, Chennai, the area applied by the
appellant is a gently sloping terrain, the rainwater is discharged
through drains. He also added that there are no possibilities for
land slides or soil erosion vide letter in RC No. wurgy(s)

1/3634/2021 dated 23.02.2021

7) 1 submit, that the other averments of the appellant in
the grounds part affidavit are general in nature. The Rule 36(1)
of The Tamilnadu Minor Mineral Concession Rules stipulating 50
metres restricted safety distance to railway line, road, canal,
trestle station, reservoir and other public workings. The safety
Zone for village road is 10 metres as per the said rules. The

SEAC have recommended for rejection the project of quarry lease
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of the appellant on the sole ground, the area applied is a
sensitive  one. Considering  HACA clearance Rule 36 (1)
provisions of Tamilnadu Minor Mineral Concession Rules 1939
and S.0. 3236 (E) dated 22.09.2020 of MOEF. The said
proposal may be re-examined since, the area applied by the
appellant is well away from the eco-sensitive zone delineated by
the Ministry of Environment, Forest and Climate Change as O to

3 kms in 8.0 No. 3236(E) dated 22.09.2020.

Therefore in the light of the foregoing submissions, it is
respectfully prayed that this Hon’ble National Green Tribunal
(SZ) may be pleased to issue such orders, directives or relief as it
may deem appropriate and just under the rule provisions

envisaged and circumstances of the case, and thus render

avalt
rd Regpondent

Verified at Nagercoil on this Z;L"J day of July 2024, that

justice.

VERIFICATION

the contents of the above Counter affidavit are true and correct
to my knowledge, based on the records, no part of it is false and

no material has been concealed therefrom.

St

ent.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 22nd September, 2020

S.0. 3236(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number
S.0. 795(E), dated the 21° February, 2020, inviting objections and suggestions from all persons likely to be affected
thereby within the period of sixty days from the date on which copies of the Gazette containing the said notification
were made available to the public;

AND WHEREAS, copies of the Gazette containin
public on the 21 February, 2020;

AND WHEREAS, objections and suggestions were received from persons and s
the aforesaid draft notification were duly considered in the Ministry;

AND WHEREAS, the Kanniyakumari Wildlife Sanctuary is spread over an area of 402.395 square
kilometers and is situated in Agastheeswaram, Thovalai, Kalkulam and Vilavancode Taluks of Kanniyakumari District
in the State of Tamil Nadu. In due recognition of the tremendous biological potential, major chunk of Kanniyakumari
forest division was declared as Kanniyakumari Wildlife Sanctuary comprising an area of 402.395 square kilometers
vide G.0. (Ms) No.128 (E&F) dated the 20" November, 2007;

AND WHEREAS, floristically, the Western Ghats is one of the richest areas in our country harboring not
less than 3500 species of flowering plants which is 27% of the flowering plants in India; and there are 58 endemic
genera of which 47 are monotypic. The Agasthiyamalai hills (Ariyankavu pass to Aralvaimozhi pass) have
approximately 189 endemic species and the genetic resources of endemics like Piper sp, Garcinia, Eugenia, Ixora,
Hiptage, Calamus, Amorphophallus and Dioscorea while endemic medicinal and endangered plants are also some of
the natural wealth of the Kanniyakumari Wildlife Sanctuary;

g the said draft notification were made available to the

takeholders in response to

AND WHEREAS, important flora available in the Sanctuary are karuvelam (Acacia nilotica), seyakkai

(Acacia concinna), parambai (4cacia ferruginea), kattumaram (A/bizia falcataria), chilavagai (Albizia odoratissima),
velvagai (Albizia procera), vekkali (Anogeissus latifolia), kola niyila or vellakkadambu (dnthocephalus cadamba),
moongil (Bambusa bambos), kondapanai (Bentinckia condapanna), perambu (Calamus rotang), kalakkai (Carissa
carandas), moongil (Dendrocalamus strictus), ruthraksham (Elaeocarpus tuberculatus), kodapuli (Garcinia
cambogia), kathadi (Grevillea robusta), thanukku (Gyrocarpus Jjacquini), acha (Hardwickia binata), nannari
(Hemidesmus indicus), koduka puli (Holarrhena antidysenterica), avi (Holoptelia intergrifolia), maravetti
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ANNEXURE-1V

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF KANNIYAKUMARI WILDLIFE
SANCTUARY ALONG WITH GEO-COORDINATES

::;. Name of District Name of Revenue Villages Geo-coordinates

1 Kadayal NO8 24 26.28; E77 15 59.08

2 Thirparappu NOS 23 29.28; E77 1533.94

3 Thumbacode NO 8.524212; E 77.005887

4 Ponmanai N08 21 15.10; E77 19 42.08

5 Surulacode N0S 20 25.12; E77 2229.26

6 Arumanallcor N08 25 37.30; E77 40 05.90

7 Densanamcope NOS 17 12.59; E772034.75

8 Chiramadam NOS 1629.30; E77 24 14.74

1 Kanniyakumari 9 Velimalai NOS 14 36.80; E77 20 59.46
10 Ananthapuram NO08 18 11.17; E77 28 29.80

11 Azhagiapandipuram NOS 18 28.81; E77 26 21.78

12 Shenbagaraman puthoor NO8 14 43.19; E77 29 25.15

13 Thovalai NO8 13 51.84; E77 30 21.45
14 Aralvaimozhy NOS8 15 06.94; E77 31 49.59.

15 Theroor NO8 10 58.86; E77 27 52.46

16 Marungoor NO8 10 17.50; E77 30 14.21

17 Kulasekarapuram NO8 08 36.94; E77 29 44.02

18 Palavoor NO8 12 16.50; E77 34 31.94

5 Tirunelveli 19 T.Karungulam NO8 34 24.61; E77 51 08.79
20 Levinchipuram NO8 25 42.45; E77 33 39.24

21 Panagudi NO8 18 53.84; E77 34 03.60
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MINI
/ STRY OF ENVIRONMENT, FOREST AND GLIMATE CHANGE
NOTIFICATION

New Delhi, the 3rd October, 2018

.0 E)— :

—_ ex(e)rciig: ::’)?(tgg-pogel;fggg:ggd c}l)raft of. the notiﬁcation', which the Centr.al Government proposes to
is hereby pablishod. 1o mane s ed by section 3 of the Environment (Protection) Act, 1986 (29 of 1986)
Eoretend il Cr p rse551.on of .the notification of the Government of India, Ministry of Environment,
e ¢ Change published in Gazette of India, Extraordinary, Part II, Section 3, Sub-Section (ii)

; notification number S.0. 667(E), dated the 27® February, 2017, as except as respects things done or
omltted.to be done before such supersession, as required by sub-rule (3) of rule 5 of the Environment
(?rotec’uon) Rul(.is, 1986, for the information of the public likely to be affected thereby; and notice is hereby
given that the said draft notification shall be taken into consideration on or after the expiry of a period of sixty

‘c:i}ily; frtf)lin the date on which copies of the Gazette of India containing this notification are made available to
e Public;

__ Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period
so specified to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran
Bhawan, Jor bagh Road, Ali Ganj, New Delhi-110003, or at e-mail address: esz-mef@nic.in.

Draft notification

WHEREAS, Western Ghats is an important geological landform on the fringe of the west coast of
India and it is the origin of Godavari, Krishna, Cauvery and a number of other rivers and extends over a
distance of approximately 1500 kilometre from Tapti river in the north to Kanyakumari in the south with an
average elevation of more than 600 metre and traverses through six States namely, Gujarat, Mabharashtra, Goa,
Karnataka, Kerala and Tamil Nadu;

AND WHEREAS, Western Ghats is a global biodiversity hotspot and a treasure trove of biological
diversity and it harbours many endemic species of flowering plants, endemic fishes, amphibians, reptiles,
birds, mammals and invertebrates and is also an important center of evolution of economically important
domesticated plant species such as pepper, cardamom, cinnamom, mango and jackfruit;

AND WHEREAS, Western Ghats has many unique habitats which are home to a variety of endemic
species of flora and fauna such as Myristica swamps, the flat-topped lateritic plateaus, the Sholas and wetland

and riverine Eco-systems;

AND WHEREAS, UNESCO has iricluded certain identified parts of Western Ghats in the UNESCO
World Natural Heritage List because Western Ghats is a Centre of origin of many species as also home for
rich endemic biodiversity and hence a cradle for biological evolution;

AND WHEREAS, the Western Ghats not only harbour rich biodiversity, but also support a population
of approximately fifty million people and include areas of high human population density and therefore, there
is a need to conserve and protect the unique biodiversity of Western Ghats while allowing for sustainable and
inclusive development of the region;

AND WHEREAS, the Ministry constituted a High Level Working Group to study the ecology,
environmental integrity and holistic development of the Western Ghats in view of their rich and unique
biodiversity and it was also tasked with the mandate to take a holistic view of the issue and to bring synergy
between protection of environment and biodiversity and needs and aspirations of the local and indigenous
people, sustainable development and environmental integrity of the region and to suggest steps and way
forward to prevent further degradation of the fragile ecology of the Western Ghats;

p AND WHERE{%S, the High Level Working Group had since submitted its report to the Ministry on
the 15" April, 2013 which was kept in the public domain seeking comments/views of concerned stakeholders
and was also sent to the concerned six State Governments of the Western Ghats region namely, Gujarat,
Maharashtra, Goa, Karnataka, Kerala and Tamil Nadu for their considered comments/views on the report;

e AND WHEREAS, the High Level Working Group has identified approximately thirty-seven percent
e Western Ghats as ecologically sensitive which covers an area of 59,940 square kilometre. of natural
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Latitudes and Longitudes of : "
Nadu - Contd, OL prominent points on the outer boundary of Eco-sensitive area in Tamil

Point Latitude | Longitude | 101 77.215 85113
93 77.5498 8.6042 102 77.2993 8.4024
94 77.34 8.5533 103 77.3391 8.3529
85 77.271 8.5808 104 77.3883 8.303
96 77.5213 8.5209 105 77.5358 8.3922
97 77.5746 8.4171 106 77.5572 8.2926
98 77.4866 8.3937 107 77.5406 8.1984
929 77.448 8.4753 108 77.4718 8.2709
100 77.3076 8.4547 109 77.215 8.5113
ANNEXURE C
List of Villages falling in Eco-sensitive Area in except for State of Kerala *
State District Taluk Village Name
Goa North Goa Satari Anjune
Goa North Goa Satari Shiroli
Goa North Goa Satari Gulle
Goa North Goa Satari Bayalvada
Goa North Goa Satari Pali
Goa North Goa Satari Singna
Goa North Goa Satari Salpi Budruk
Goa North Goa Satari Jarma
Goa North Goa Satari Naneli
Goa North Goa Satari Maloli
Goa North Goa Satari Koparde
Goa North Goa Satari Karambali Bramha
Goa North Goa Satari Hedode
Goa North Goa Satari Uste
Goa North Goa Satari Ambede
Goa North Goa Satari Dongarvada
Goa North Goa Satari Mausi
Goa North Goa Satari Bhuipal
Goa North Goa Satari Bombede
Goa North Goa Satari Veluz
Goa North Goa Satari Sonal
Goa North Goa Satari Kumar Khand
Goa North Goa Satari Valpoy
Goa North Goa Satari Sanvarde
Goa North Goa Satari Velgue
LGoa ' North Goa Satar Hasole
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State.: LSt Taluk Village Name
Tamil Nadu Coimbatore Valparai Valparai (Tp)
Tamil Nadu | Coimbatore Valparai Area Under Forest
Tamil Nadu | Coimbatore Valparai Valparai (Tp)
Tamil Nadu | Coimbatore Valparai Area Under Forest
Tamil Nadu Coimbatore Valparai Valparai (Tp)
Tamil Nadu Coimbatore Valpatai Valparai (Tp)
Tamil Nadu Dindigul Dindigni Kanpnivadi(Tp) |
Tamil Nadu | Dindigul Dindigul Adalur
Tamil Nadu Dindigul Dindigul Kannivadi (Tp)
Tamil Nadu Dindigul Dindigul Erukkalmalai R.F.
Tamil Nadu | Dindigul Dindigul _Si’rugglji__/_———————
Tamil Nadu | Dindigul Kodaikanal | Pachalur
Tamil Nadu | Dindigul Kodaikanal | Vadagounchi
Tamil Nadu Dindigul Kodaikanal Periyur -
Tamil Nadu | Dindigul Kodaikanal | Kilakkuchettipati
Tamil Nadu | Dindigul Kodaikanal | Kookkal
Tamil Nadu | Dindigul Kodaikanal Thandigudi
Tamil Nadu Dindigul Kodaikanal Kamanur
Tamil Nadu Dindigul Kodaikanal Adukkam
Tamil Nadu Dindigul Kodaikanal Vellagavi
Tamil Nadu Dindigul Oddanchatram Vadagadu
Tamil Nadu Kanniyakumari Agastheeswaram Thekkumalai Rf.(West And East)
Tamil Nadu Kanniyakumari Kalkulam Veerapuli R.F.
Veerapuli Extn. (Old
Tamil Nadu Kanniyakumari Kalkulam Kulasekarapuram)
Tamil Nadu Kanniyakumari Kalkulam Surulacode
Tamil Nadu Kanniyakumari Kalkulam Velimalai Forest
Tamil Nadu Kanniyakumari Thovala Veerapuli R.F.
Tamil Nadu Kanniyakumari Thovala Asambu R.F.
Tamil Nadu Kanniyakumari Thovala Poigaimalai R.F.
Tamil Nadu Kanniyakumari Thovala Azhagiapandiapuram (Tp)
Tamil Nadu Kanniyakumari Thovala Azhagiapandiapuram (Tp)
Tamil Nadu Kanniyakumari Thovala Asambu Rf
Tamil Nadu Kanniyakumari Thovala Thadagamalai Rf
Tamil Nadu Kanniyakumari Thovala Velimalai R.F.
Tamil Nadu Kanniyakumari Thovala Thadagamalai R.F.
Tamil Nadu Kanniyakumari Thovala Chiramadam
Tamil Nadu Kanniyakumari Thovala Aralvaimozhi (Tp)
Tamil Nadu | Kanniyakumari Thovala Thovala
Tamil Nadu Kanniyakumari Thovala Thekkumalai West
Tamil Nadu | Kanniyakumari Thovala Thekkumalai East
Tamil Nadu | Kanniyakumari Vilavancode Kilamalai R.F.
Tamil Nadu | The Nilgiris Coonoor Burliyar
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From T
-~ . . O
"'uurut.) E.Saravanavelraj,l A.S., Assista irector
embe ’
ot r Secretary, ‘ Geology an§ Mining Department,
= ea Conservation Authority / Kanniyakumarf District.
trector of Town and Country Planning, '
CMDA complex,

E & C Market Road,
Koyambedu, Chennai — 600 107

.10.2022

Roc.No:16381/2022/HACA, _ Dated:

Sir / Madam,
Sub:  Hill Area — Mines and Minerals — Minor Mineral — Rough

stone, Jelly and Gravel - Kanniyakumari District —
Thiruvattar Taluk — Mecode Village — S.F.Nos:721/2,
721/3A and 725/3B(P)- Extent of 1.91.00 Hectares Out of
3.14.75 hectares of patta lands — Quarry lease application
preferred by Thiru.M.George Rajan - Proposal - HACA

Clearance requested — Regarding.

Ref:- '1. The Sub-Collector, PadmanaBapuram, Letter

d No:A1/6048/2020, dated:07.10.2020. ,
2. Inspection report of the Assistant  Director,

dated:27.07.2022.
3. The Principal Chief Conservator of Forests, Chennai
Letter No:K.Dis. TS4/41730/2020, dated:27.06.2022.
4. The Chief Engineer, Agriculture Engineering
Department, Chennai Letter No..ouny(&)1/3634/2021,

dated:23.02.2021.
5. Assistant Director, Geology and Mining Department,
Kanniyakumari District Letter Rc.No:145/G&M/2020,

dated:03.08.2022. .
6. Extract of the 79™ HACA meeting minutes for Agenda

No.06 dated:22.09.2027,

With reference to the 6™ cited above, it is informed that the subject was
placed before the 79" HACA meeting leld on 22.09.2022 as Agenda No.06 and

decided as follows.
(P.T.O)
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12/

*“The HACA decided to recommend the proposal for qugrrying of Rough
Stone, Jelly and Gravel in S.F.Nos:721/2, 721/3A and 725/3B(P)- Extent of
1.91.00 Hectares out of 3.14.75 hectares, Mecode Village, Thiruvattar Taluk,
Kanniyakumari District subject to the conditions imposed by the Geology and
Mining  Department, I"’orest Department  and  Agricnltural  Fngineering
Department.”

f A copy of extract of the Minutes is enclosed and requested to take

necessary action as per the decision of the HACA.

Enclosure:
Iixtract of the 79" HACA

meeting minutes for Agenda No.06 M%\*pw

for Director of Town and Country Planning

Copy to: , %\W
Thirn M George Rajan, :

nnai Illam, Monvilagam,
eethapuram Post,
Kanniyakumari District — 629 159.
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7 I
r . TAMILNADU FOREST DEPARTMENT

From To ’

Thlru: Syed Muzammil Abbas, IFS.; The Commissioner,

Principal Chief Conservator of Forests, Directorate of Town and Country
(Head of Forest Force), Planning, CMDA office complex,
Panagal Maaligai, Saidapet, 2.3, 4" floor, E&C Market road,

Chennai - 600.015. Koyambedu, Chennai — 107.

Ref K_Dis.No.TS4/41730/2020, Dated:27.06.2022.

Sir,

Sub: Hill Area Conservation Authority — Kanniyakumari District —
Thiruvattar Taluk — Mecode Village — SF.No.721/2, 721/3A and
725/3 B(P) — 1.91 ha — Rough stone quarry lease — Forest No
Obijection Certificate applied by Thiru.M.Géorge Rajan, Mecode
Village - Forest Department remarks for Hill Area Conservation

Authority Clearance sent - Regarding.

Reff 1. ThiruM.George Rajan Reethapuram (P) application
\ dt.11.9.2020 addressed to the District Collector, Nagercoil.

2 Assistant Director, Geology and Mining Kanniyakumari

District No.145/G&M/2020 dt.20.10.2020.
3 District Forest Officer & Wildlife Warden, Kanniyakumari

Division letter No.12135/2020/D1 dt.14.02.2022.
&&&&
The District Forest Officer & Wildlife Warden, Kanniyakumari Division has sent a

proposal for issuing No Objectién Certificate under Hill Area Conservation Authority
Clearance.

The proposal is for Rough stone quarry lease i;'.lz :SFQ.NO‘.721/2, 721/3A and
725/3B(P) of Mecode Village, Thiruvattar Taluk, Kanniyakumari District for an area of
| , 1.91 ha. '

The District Forest Offiper & Wildlife Warden, Kanniyakumari Division has
reported that the proposed site is located 5 KM away from nearest Reserved Forest

namely Veerapuli Reserved Forest, part of Kanniyakumari Wildlife Sanctuary and

19.85 Km from Kalakadu Mundanthurai Tiger Reserve. The proposed site is not located

in any Eco Sensitive Zone of protected areas and Elephant corridor. Access road is
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available in the quarry site. Rubber Plantation on two sides of the quarry. No

movement of major Wildlife. Hence recommended the proposal.

As recommended by the District Forest Officer & Wildlife Warden, Kanniyakumari

division thL above proposal is forwarded for consideration of Hill Area Conservation

Authority, subject to condition that, necessary Environmental Clearance should be

obtained from Ministry of Environment and Forests as per the Hon'ble Supreme Court

order dt.27.02.2012 in IAs No.12-13 of 2011 before granting permission.

Yours faithfully,
Sd/-A.Deivendran
for Principal Chief Conservator of Forests
(Head of Forest Force)

Copy to
1" The District Forest Officer & Wildlife Warden, Kanniyakumari Wildlife division @

Nagercoil.
2. The Assistant Director, Geology and Mining, Kannlyakumarl District, Nagerconl

3. ThiruM.George Rajan, S/o. M.N.Muthaiah, Annai Illam Monvilagam,
Reethapuram, Kanniyakumari District — 629159.

4. Hill Area Conservation Authority proceedings stock file.

5. Spare-—1.

{
i
|

[True copy/By order/

%l%yy Seﬁi‘o%%%ﬁ%%




¥

17

Ty el Posk-

GevsmmentremLols Qumbhiuied sismm

ST GumEh
5T
?gm@;mw"@(gb@&&m' mﬂ@ (60w, D.67&1g ., 1. %mmmrrﬂrrr,
487 ?}l:r umBlumsir (Ge.Glur.), 6T LpmIh 2sfemLiLSSImD,
. » S{FTTETITETE06, (5556010, 807, oy6wpremoniT STE06L,
Qesismer — 600 035. W o)
' 2. wrbul L gy & g;smsusurf

seresnum@Lof wreul L,
ETSTCSHTEIs.

Sl &L 6T6T0T. murrg&(as)1/3634/2021, IRIT6IT: 23.02.2021

S,

Qumgret : Gousmmemreninds QuIHliws) SO - sl UTSSTILGW -
SeTenUT@GLWT  Lra LD - Slpou Lt LI - G&Gar()
SO L STERTEST . 72112, 721/3A, 725/38-60 1.91.00

aaCLT Lrlife sngarf Jousdl SI6 Ngmrgg [TTeQ6uT
SpuirssT @IS (‘S&mﬂmgj _ Geusmemgrentn  GUTBLALIS
gjsmmu‘ﬂm LesETesTl  LTSISMIL  SjlpILsmLt{lleomeot GSOeT
mgformg;gm Qam_iTurs.
umreiey @Eﬁ)sﬁlﬁ @maa@g,rr gafo LM
Lomaul LD DTSN SlpHLh 6T6T0T.
pmar 20.10.2020.
2. Gﬂ&m;_n Qumlurerit  (Geu.Glur.) FreiCamsid  &lps
6T6TO . %/2472/2020 msr 25.01.2021.

0

QJLD gy, serenurgLof.
Rc. No.145/G&M/2020,

Lmsmeutsd SEOTT(R6ITET Gig SriGeNIsTLLy sefauT@LM Tl LD, Slabaul LT UL LD
CusCar(@ &lymon L5 srenrrasar.721/2, 721/3A, 725/3B-s0 1.91.00 sr&6LT Urinded

s Smussl &
Sjng APRIGL QU@L GeusTTeuiTEmLO
3jgluemLifevrar @GHLLenT &Lpé&emL el suPEISLULGISIDE.

@ N.ogmirg  mmegeur ST EREGE WwemailL Ll LTGISTLILES S
Quirduiwed  SiempuTe L06uOT UIGTTLILITEISTLIL

1. (@ ooy o drer b sarefurgof e L1, e et CustsrE

@rmon  y  ersmraer.721/2,  721/3A, 725/3B-s0 1.91.00 et&GLIT gy
Qe H6TeT -

2. Heamsiur® UaTelsl Hawmo@L.
Hgdlar aur’ L e &S0\GES CBneTs 10% - 15% smleUTsS: 2_6Tars).

3. MHsdear L sdb urenp, Qepdld utenp, ETaaT, Spséley LT Lodmid  Glopeé ey

DS ST LoGTTEUEDE ST L6 &L,

g 2 6aTg).
4.  @ourfl osmlomgieTeT WLDHYILD g{mmmmmm @&l o (Heur@d 2.uf enpfiT Y157
fosdsr Sls@l LGSl G]&ﬁugum UM ST CEHLD T Ay &me) UGS

2 66T,



18

5. Bsdd @l ousiSTs Loswr offiomseniD LoHmID Hev&emsiipemer Uiy

Esusm6v. . ey v
6. @i gwaETD o|HEaSTST MBI ST gmrrm:g,;ﬂme.srrm G)JH'U'JL.JL]

Bseme.  Guand oyt oL LHn Eimasefik UTSILILY FmUL. UMy
@susmen.

i GsUTh - yevaBleTsd ‘2 maum@l et LHMmID &6 SflsT LEISTTRET CeThs
HlevLomenr Lysv eTsmT. 7 25/3B(P)-60 gsumfl oymuiss Gurs g wstsr @LGdlk Celhss)
Oer  oupomp — spmFwwsd  wreULTSMTY — omboD 2 LiS@Lar
SUUNILSSIUL CousmrHid.

2. @l gywasar G5k 2 mamEtn 2 uf wsoyEsrT Hus S SlpseE UGS
Clsbauid aulp&msdlsh Qs Gapiomm) sulgsmed ause) Qe Gasmr@Ls.

3. Gl gymiw 2 sitar GLSS  wewTelsT() urglemiy ustilseT g CosmeuliLiip eir
LIS S8 Qemss Qenals CupGamsiear Casm @D,

Gup s praTGamas, Qewh Qumbiursrir (Ceau.Qur. ) Sjsursssis @MULsnTss s
glguuaml_u’ﬂgum Geuemmemaremios QUL Glsomussr Bt gemersst HemCanmiu@Ln e
LDEn) ST g{mﬂg,gjmm 2 MISCompdesr e lusnLuDgyid sersTium@of  Lrel L,
Smaul L eu’ Lid CusCasr® &lymotd U etemrssar.721/2, 721/3A, 725/3B-6 1.91.00
TECLT  uTlde)  SaGam  gmnsS &  N.omrsy  qmeger DOUTE ETH 5 (S
msmsuﬂl_ﬂurrgjasrruu@@ Qg auyris  GeusTmsmTsmio Gurdiued  gimmuier
LsTTeUaTULITGISTUL Syl uemL usomsr LS sy ClsMas g6 Qamsmariu@Sms).

5560 - B\ N.agrirsh egenf,
&/Gu . M.N.ypsmawr,

UETEMETT (MV6VLD, LosTeNeTT L, & GmLTLD,
Seresnium@LoM wmeul L 1o

RU/- @IrT.(pmwCssear,
gemevenLoll QumBlumsir (Geu. Q. )

B&6 - Qewd Quirdlumst it (Geu.QurT.) BraTCamas.

60 - LUy () 1/ QurmeTGamiy / 2 &I,

/1 o) smemTiing // ? W
Qeﬁ] Qewm QurdlumsTt (Geu.Qurr.)

PR

M [ ¥



Nearest kanniyakumari Wild Life
Sanctuary Boundary Point
S9-Kakachchal-NW-SINo:49
Lat:8°22'18.95"N 77°19'47.98"E

hayar left lé'z'-in’k P12
: o NSsE1p12 @

+ Ly

- . /'
‘o PIBNE - "*~ )
P13.NEpP14 Puthan,dam
y 2% | !
st14bE
P 19 SE p
L (’F.’ 15 SE1
{“o ~ o‘ ~—
Nearest Ecologlcally Sensitive Boundalnt P
P12-SE-(Lat:8°21'26.78"N 77°19'26.25"E

P13.E -

Lease Applied Area Location
BP:8 Lat:8°19'14.48"N 77°18'56.82"E

Google Earth ? 3

mage © 2004 hrts

19

\‘,’
aav . 2 11
George Rajan Rough Stonr & Gravel Quarry

Over an Extent of 1.54.61 Hect of Patta Land
in 721/2,3A&725/3B(P) of Mecode Village ,
Thiruvattar Taluk,Kanniyakumari Dist,
Proposal No: SIA/TN/MIN/460565/2024

Date:29/04/2024
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George Rajan Rough Stone & Gravel Quarry
Over an Extent of 1.54.61 Hect of Patta Land in 721/2,3A &725/ 3B(P) of Mecode Village , Thiruvattar Taluk, Kanniyakumari Dist.

Proposal No : SIA/TN/MIN/460565/2024 Date:29/04/2024.

;.
0 /

0

£CSI Church i
5. iamman Temple

=

{

Googie Earth

Image © 2024 Artus



21

Commissionerate of Geology and Mining

From o]

Dr. L. submmanian, I.A.S., The District Collector,
Commissioner of Geology Kanniyakumari District.
and Mining, ' '
Industrial Estate, Guindy,

Chennai-32.

Rc.No.1746/MM6/2021, dated 03.05.2021

Sir,

Sub: Mines and Minerals -Kanniyakumari district -

ThiruvattarTaluk - Mecode village =
S.F.N0.729/1B - Tmt. SylajaKumari petition
seeking NOC for setting up of Bharat Petrol Bunk

- reg.
Ref: 1. Tmt. SylajaKumari, Kanniyakumari petition

dated 03.03.2021.
2. Orders passed by the Hon'ble Madurai Bench

of Madras High Court in W.P.(MD) No.5847

of 2021, dated 16.03.2021.
3. The Commissioner of Geology and Mining,
Guindy, Chennai letter No.1746/MM6/2021,

dated 19.03.2021.
4. The Assistant Director of Geology and

Mining, _ Kanniyakumari letter
No.189/G&M/2020, dated 09.04.2021.

X K KK kK

Kind attention is invited to the references cited above.

2) In the reference 1Stcited, Tmt. SylajaKumari, Andoor,
Vandalicode, Kalkulam, Kanniyakumaridistrict has requested for No
Objection Certificate (NOC) pertaining to setting up of new Petrol
Bunk in S.F.N0.729/1 of Mecode village, Thiruvattortaluk,

Kanniyakumari district.

3) Meanwhile, the petitioner has filed a writ petition in
W.P.(MD) No. 5847 of 2021 with a prayer to issue writ of
Mandamus , to direct the respondent to grant No Objection
Certificate to the petitioner for setting up a petrol bunk at
S.N0.729/1, Mecode village, Thiruvattorn taluk, Kanniyakumari
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district in light of the proceedings in A2/7769/2019, dated
20.03.2020 issued by the respondent dated 03.03.2021 within the
time frame stipulated time frame. The Hon'ble court has passed
orders on the said writ petition vide reference 2™ cited and
directed the 1% respondent to consider and disposa of the petition
mentioned representation on merits and in accordance with law
and pass orders with in 3 period of four weeks from the date of

receipt of a copy of this order.

3) In order to compliance of the court order and to dispose
the said petition, the remarks of the Assistant Director of Geology
and Mining, Kanniyakumari has been called for further action vied
reference 3@ cited. Accordingly, the Assistant Director (G&M),
Kanniyakumari vide reference 4™ cited has furnished the remarks
and stated that the S.F.No.?ZS}BB(P) of Mecode village (proposed
rough stone quarry lease area) located measuring a distance of
181 m from S.F.N0.729/1B proposed for setting up of new petrol
bunk and the areas proposed for grant of rough stone quarry lease
situated in S.F.N0s.721/3B, 722/1B & 722/2 of Mecode village are
located measuring a distance of 192 m from the area proposed for
setting up of new petrol bunk. Further stated that the area
proposed for setting up of new petrol bunk in S.F.N0.729/1B of
Mecode village falls within 300 m from the two proposed quarry

lease areas and stated also that setting up of new petrol bunk will

affect the two proposed quarry leases.

4) 1In this connection, on obedience to the orders of the Hon'ble
court, the representation of the petitioner dated 03.03.2021 is
disposed with the following observations.

i. It is construed that the petrol bunk may be cansidered
as a permanent structure. Hence, necessary safety
distance of 50 metres may be adhered as per rule
36(1) of Tamil Nadu Minor Mineral Concession Rules,

1959.
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ii.
The Petrol Bunk could not be considered as an

inhabited site. Hence, 300 metres safety distance not
necessary.

iii. The District Administration (DRO) is competent
authority to grant installation of Petrol Bunk in district
by adopting Section 144 of Petroleum Rules, 2002.
Henc’e, necessary safety measures may be followed as
per the said rules with regard to the petrol bunk to be
installed.

Further, based on the observations stated above, the District |

Collector, Kanniyakumari is requested to take appropriate action in
this regard.

Sd/-L.Subramanian
Commissioner of Geology and Mining
Forwarded / By order e

for Commissioner of Gedlogy and Mining

O
Copy to:
1. Tmt. Sylaja Kuamri,
© W/o. Suresh Kumar,
‘/l 5/345, Andoor, vandalicode, R0 M
Kalkulam taluk, >y

Kanniyakumari district-629 161,

2. The Assistant Director (G&M),
Kanniyakumari district.
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File No: 10681
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), TAMIL NADU)

*kd

Dated 10/05/2024

. To,
C 1n'S/c hn.MNIvﬁlthalya, Annallllam,.tMonvﬂaga anniyakumari-
9159 KANNIYAKUMARI;:I‘AMIL NADU, '629159 it
Sub:
Sir,

(iii) Clearance Ty
(iv) Category
(v) Project/Activity Included

JSchedu '

LUl
, ; e il . Geor ¢ Rajan Rough Stone and Gravel
(v NameioLFroject Quarxy over anixtenlt of l.54g.61 Ha
(vii) Name of Company/Organization GEORGE MUTHIAH
(viii) Location of Project (District, State) KANNIYAKUMARI, TAMIL NADU
(ix) Issuing Authority SEIAA
(xi) Applicability of General Conditions no

1. In view of the particulars given in the Para 1 above, the pr'oject proposal interalia including Form-1(Part A and B)

SIA/TN/MIN/460565/2024 Page 1 of 3
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were submitted to the Ministry for an appraisal by the SEAC under the provision of EIA notification 2006 and its
subsequent amendments.

2. The above-mentioned proposal has been considered by SEIAA in the meeting held on [24/04/2024]. The minutes
of the meeting and all the Application and documents submitted [(viz. Form-1 Part A, Part B)] are available on
PARIVESH portal which can be accessed by scanning the QR Code above.

3. The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification,
2006 & further amendments thereto and after accepting the recommendations of the Expert Appraisal Committee
hereby decided Rejection Environmental Clrarance for instant proposal of M/s. Thiru.M.George Rajan under the
provisions of EIA Notification, 2006 and as amended thereof.

The authority noted that the proposal was pléced for appraisalin the 455th meetmg of SEAC held on 27.03.2024.
During the presentation, the SEAC had observcd the followmg ! ;
1. The proposed site is at a distance of apgroxunatc'ly Skm from‘Kanmyakurnan erdhfc Sanctuary.

2. The proposed quarry srte s 1ocatcd in’ an ecologrcally scnsrtrve ‘area- of Westcm Ghats and is surrounded by thick
vegetation with rich blodrversrty Yy { §iat: ; F 7 VEsRakm,

3 Further, the proposcd mme lease area fs n: the to \4of ar h111 Lw ch 'ppears to €a watershe whrch will in turn have

0
‘ rr_r_bcr Sccretarx, :SEIAA
'éd to; close and record &x

4.

_:.f‘
\utfiori f‘?cr s§:non 16,sub- sectrong)
reﬁrsmgqto grant environmental ¢ clearance for carry )
rod of: thrrty days from th?_qgate on whrch

a’-‘v(,_ I}

-4
Autﬁbr ..=

N/A
Annexure 1
Plant/equipment configuration and capacity
Plant/ Equipment / Facility Configuration Remarks if any
NA NA NA
etails of Produc By-produ
Page 2 of 3

SIA/TN/MIN/460565/2024
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Remarks (eg. CAS
number)

NA

ission

Mode of Transport/
Transm

[NA [NA

Quantity|Unit

INA

Product / By-
product

NA

Name of the product /By-
product

NA

To (In case of multiple use comma as separator

roval Co

Send A

ahul Nadh IAS

.
.

Digitally Signed by

Validity unknownSignature vali
Member Secret

Date: 10/05/2024
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